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ORDER (Oral)
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V. K. Majotra, Member (A)

w
<
I
O
=i
Cr
—d
(1]
=
i

o fo = = s = = — &L - = — - e — e b2 o o -
As the facts and reliefs claimed by the appiicants
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identical, MA-1442/2000 for joining together is aliowed.
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they are being paida saiary oOf
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naiasis ana not vaivefmart. iNnougn a proposal 101 Cireaction (S]]
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the posts of Valveman had been made ahd an exXercise Wwas
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undertaken at various levels towards coliection of Tacts,
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decision ToOf reation of these posts has yet not been taken.
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AS a conseguence, Thougn applicants’ services are bpeing
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utilised for the post of valveman, they are continued to be
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them on the post of Valveman and pay them salary in the pay
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scale of Rs. §50-1500 (Pre-revised) since wnen tneir Services
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3. We have perused the respective pieagings o1l the
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parties and also heard the learned counsel Ov DOTN Sides. onri
A.K. Bhardwaj, learned counsel of the applicants - drew Ouf
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attention t©To various. Annexures filed by the appiicants and
particulariy Annexure A-5 dated 5.12.97 written by the Section
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Engineer (W), New Deihi with reference to AEN/NDLS letter dated
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5.10.87 in which a recommendation as been made Tof cireation Ol
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pOSTS of Valveman oy surirenderinyg iid cning inumoetr Ol
and also Tfurnishing information of Khalasis who have Deen
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working as valve Khalasis. The names of ail the appticants and
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the dates of their appointment as Khalasis Tind mention 1n tnis
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heitherto the applicants {(Khalasis) have been dischairging the
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Functions of valvemen. We also Tind that particuiars contained
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' Annexure A-5 dated 5.12.57 nave not oeer controverted Dy tne
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1 Tinding that the appliicants wnose dates Ol appointment nave
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been given ‘n Annexure A-5 have been functioning as vaive
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khlasis atieast since O2.1£.917. Although tThe process Ol
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creation of posts for valveman nad opeen ‘nitiated, the posSts O
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valveman have not Deen creaced i1l Nnow., owever , as
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established above, the applicants have been 7Tunctioning d4s i
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valveman atleast since 5.12.39/7 but nou patd the salary OfT
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valveman.
6. Having regard to the above discussion and reasons, we
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find merit in the OA ang direct the respondents to pay the
: L] il - — — o —_ —_ { — = - - — Do — AY LU
appiicants 1in the pay scale of Rs5.950-1500 {(pre-revised) Wwitn
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arrears since 5.12.97 and also take a decision 1n the matter o1
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creation ot an adeguate numbei of posts O1 Vaiveman. e




